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1.rtre 9I{9 of relansana',"Tior"i.,X,"l-1?,, 

t!fi:P#rosecretarY' Revenue

lcommercial Taxes) DePartn

2.TheAppellateJo{.t_C^ommissioner,($talqTax)(FAC),secunderabad
Divi sion, si'rl'r"to"ilCi' 

-c"'ili"i' r'ii* pillv' Hvd e rabad'

3.TheDeputyStateTaxofficer,saroorNagar-3Circle,saroorNagarDivision,

PRESENT

Telangana.
...RESPONDENTS

PetitionunderArticle226oltheConstitutionoflndiaprayingthatinthe

circumstancesstatedintheaffidavitfitedtherewith,theHighCourtmaybe
pleased to issue an appropriate order, direction or writ' more particularly a writ in

the nature of certiorari to call for the records pertaining to the lmpugned order No'

2D361225O35145O dated 10.1 2.2025 passed by the 2nd Respondent and the

underlying Rejection of Application for Revocation dated 04'01 '2025 passed by

the 3rd Respondent and to quash the same as iilegar, arbitrary, contrary to the

provisions and guidelines of the central Goods and services Tax Act' 2017 and

the Telangana Goods and services Tax Act,2017 and the Rules made thereunder

and viorative of the principles of natural justice and constitutional mandate, and

consequentty direct the Respondents to restore the Petitioners GST RegistfatiOn
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Registration beipetition. arins GsTrrv, soil,Jffirrlrestoratio n t actiwailt::'::i
pending disposal of the Writ

Counsel for the pertitioner: 
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The Court made the following: ORDER



Datedz 24'02'2026

ffilli?; rree Hospitalitv Services Private Limited'

Rep., by its Director/Authorized Signatory

ftnr. g*tu Krishna Babu' HYderabad'

AND

And

The State of Telangana'

Rep.,bY its PrinciPal SecretarY'

Reuenue (Commercial Taxes) Department'

Secretariat, Hyderabad and 2 others'

Petitioner

.ResPondents

ORDER:

Nk.B.SudarshanaSetty,learnedcounselforthepetitioner.

Mr. K. Sai Akarsh, learned Assistant Government Pleader represents

Mr. Swaroop Oorilla, learned Special Government Pleader appears for

State Tax.

2. The Goods and Services Tax (GST) registration certificate of the

petitioner bearing No.36AAICN5495PlZl was cancelled vide order passed

in Form GSr REG-te dated 13.09.2024 for non-filing 0f retauls for A

I
n
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consecrtive period of six months. The petitioner preferred a time_barredappear egainst the order of canceration of registratior

;",,, :::the instant writ petidon for revocation of cancellation of GST registrationcertificatr:.

3' Le*ned counser for the petitioner submits that there are no Goodsand servi<:es Tax dues Ieft to be paid by the petitioner. Ir is submitred thatnon-firing of returns was for the reason that the pedtioner has no knowredge
about it an'c rhere was no intentionar delay. Though the petitioner has fired
an application for revocation of cancellation of GST registration certificate,
the same v'as rejected by respondent No.3 in mechanicar and arbitrary
manner. Evr:n the appear f,ed by the petitioner was also dismissed on the
ground of rimitation. Therefore, the petitioner prays that the respondents

may be directed ro revoke its GST registration.

4. Learnr:d Speciar Government pleader for state Tax submits that he

does not hav': in5lluction on the assertion that no outstanding dues remain

against the petitioner. He, however, submits that the apparent reason for

CanCgllatiOn rf GST registration certificate was on account of non-filing or

re$rns for tlre consecutive period of six months'
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5. Having regard to the aforesaid facts and circumstances and also

taking note of the fact that the GST registration certificate of the petitioner

was cancelled on account of non-filing of returns for the consecutive period

of six months, if the petitioner approaches the competent authority within a

period of one week from today for submission of application for revocation

of cancellation of GST registration certificate, in physical form, the

competent authority would entertain it and take a decision thereupon in

accordance with law within a period of three weeks thereafter.

6. The instant writ petition is accordingly disposed of. There shall be

no order as to costs.

Miscellaneous applications pending, if any, shall stand closed.
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The Principal Secretary
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